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fltf a*. :tM#» la itpMiga » -*~ r  
«n  ttyantafry partUdpaticn la the 
M r.

(c) It ii not (tietlaM * to »wrw 
4to amount of Foreign Exchange 
-earned at thl* stags as results ot  par
ticipation in the Fair are both long 

-term and immediate. However, it haa 
been reported that ordera were book
ed at the Fairs aa follows:—

*96$ Rs. 6.13 lakh* in FotefenKxchapgr.
1966 . . Rs. 14.z8 lakh* <n FoceignExchange.

<d) 1965 R>. 62,06a in (Foreign
Exchange.

19M Rs. 89,325 in Foreign
Exchange. |

Industrial Coofentin Hortetiee

MM. 8hri la n tfb a a ta  Claka: 
8hrt Dhaleshwar M m bi: 
Shri Beer# Bhal:
8hri K.

Will the Minister of Industrial 
Development and Company A fidn  
lie pleased to state the number of 
industrial cooperative societies func
tioning in Orissa aa on the 30th April, 
1967 and their production capacity?

The Mlntstw o f Industrial
Development and Company AOaln 
(Shri F. A. Ahmad): The information 
is being collected from the State Gov
ernment and will be laid on the Table 
•of the Rouse.

Natters of Corruption 
1- Punaad and acceptance of 

tUagA gratification .
4  War mi tug «g ^ q m n t and 

.VtlRMtlMi etc. on false da-

■aUway 
U N . Shri Ramaehandra Ulaka: 

Shri D ta M n n t Meena:
Shri Heecjl Bhal:
Shri K. Pradhanl:

Will the Minister of Railways be 
ptoaaad to state the number and 
nature of corruption cases pending at 
present on the South Eastern Rail
way?

The —«-«-««- o f Railways (Shri
G. M, iM aatka): Number of cases as 
•on a i-S - f f ........................... 1(8

deration and ■ subcoiastan of
. M m  oarUOeate.
I  Fraudulent drawal and misuse 

of Jhwaes and Privila*B Ticket 
Orders.

4. Misappropriation of Railway 
cash and materials, short re
mittance of cash and non. 
accountal of sale proceeds of 
tickets.

5. False maintenance of Muater 
Holla. Manipulation of official 
recorda, drawal of false tra
velling allowance etc.

S. Violation o f ‘service Conduct 
Rules and departmental pro
cedural orders.

7. Obtaining employment on im
personation.

8. Drawal of House Rent Allow
ance on Production of false 
certificates.

0. Disproportionate assets.
10. Exchange of Railway Tickets 

against fake Rail Warrants 
in respect of Orissa Govern
ment. .

11. Execution of works below 
specification by Railway 
Contractor* or excess issue 
of materials or employment 
of excess labour.
Carrying of unbooked lug
gage and unauthorised per
sons in trains;- 
Non-realisation of Demur
rage and Wharfage charges.

12.

13.

of

forgery of 
Railway

It

14. Shortage 
declaration of 
cash.

15. Miauae of labour.
16. Fraud, cheating, 

signatures of
. Officers etc.

17. Subletting and unauthorised 
occupation of railway quar
ters.

18. Miscellaneous.

Total

14

m i

3
9

cash {con- 
personal

S
si

163
etc. on 

'(At) U D -4 .




